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Mr. SPEAKER : He may continue next
time.
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FOURTH REPORT
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wqd g
MR. SPEAKER : The question is :

“That this House agrees with the
Twonty-fourth Report of the Committee
on Privatc Members' Bills and Resolu-
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tions presented to the House on the
20th March, 1968." .

The motion was adopted.

16.02 Has.

RESOLUTION RE ACTIVITIES OF
LEFT COMMUNIST PARTY —contd.
SHRI S. M. BANERJEE (Kanpur):

On the 8th March, 1968, when the ill-
conceived and wrongly worded Resolution
of my learned friend, Shri Prem Chand
Verma, was moved in this House I raised

a point of order and when I was develop-

ing it the hon. Deputy-Speaker adjourned

the House.

1 may invite your kind attention and,
through you, the attention of hon. Mem-
bers to the wording of the Resolution.
The Resolution reads :

“This House is of opinion that the
Left Communist Party of India be
declared unlawful as its activities have
posed a danger to the unity, integrity
and security of the country.”

These are the two aspects of the Resolution.
My first objection to this is that there is

no party in the country known as the Left

Communist Party of India.

SHRI CHENGALRAYA NAID U
(Chittoor) : Then, why are you worried ?

SHRI S. M. BANERJEE : This House
cannot discuss anything in abstract. Suppose,
1 say, instead of Prem Chand Verma
Ghrina Chand Verma, will he accept it ?
He will never accept it. His name is Prem
Chand Verma and he can call himself either
P. C. Verma or Prem Chand Verma, not
anything else. This Resolution says, “the
Left Communist Party of India,”

Then, I draw your atiention to rule 186,
I says:

“In order that a motion may be admissible
it shall satisfy the following conditions,
namely :—

it shall raise substantially one definite
issue ;

it shall not contain arguments, in-
ferences, ironical expressions, imputa-
tions or defamatory statements ;

it shall not refer to the conduct or
character of persons except in their pub-
lic capacity :
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it shall be restricted to a mattér of
recent occurrence ;

it shall not raise a question of privi-
lege '

and so on,
Then, Rule 173 clearly says :

“It shall be clearly and precisely ex-
pressed ;"

Now, 1 have before me the Manual of
Election Law, 5th Edition. What does it
say 7 It says :

“Multi-State Party means any of the
following recognised parties, namely, the
Indian National Congress

—it has become anti-national--

*..the Swatantra Party, the Com-
munist Party of India, the Communist
Party of India (Marxist), the Bhartiya
Jana Sangh, the Praja Socialist Party.
the Samyukta Socialist Party, the Re-
publican Party of India in relation to
such and such symbols.”

According to the Election Manual, one
Party fought elections along with others
called the Communist Party of India
(Marxist), They call themselves Marxists
and Leninists. But it has been accepted
as Marxist. What I say is we cannot dis-
cuss in this House anything in abstract.

MR. SPEAKER : Your point is clear ;
make it short.

SHRI1 S. M. BANERJEE : 1 am coming
to that. 1 am not concerned with other
ironical expressions which have been wvery
well covered by my hon. friend, Shri H. N.
Mukerjec. I am concerned only with this :
Can this House discuss a Resolution like
this ? The Resolution, if it is amended,
can be as follows :

“This House is of the opinion
that those who left the Communist
Party of India be banned.”

That amendment can be accepted, But under
no circumstances this Resolution, as it is,
should be admitted.

‘Sir, 1 seek your guidance and 1 appeal to
your semse of justice and impartiality not
because of any other reason. They may
move thousand Resolutions. We are not
concerned with that ; they have the righ
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